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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 444 OF 2025 

IN THE MATTER OF: 

PREM CHAUHAN .... APPLICANT 
vs 

COMMISSIONER OF MCD & ORS. .... RESPONDENTS 

SHORT _AFFIDAVIT ON BEHALF OF RESPONDENT 

NO. '~~LHrDE~~LOPMENT AUTHORITY 
,· r\ f\1,btYi 

t'\dvc-::;_:h \ 

I,. 1&1····· ''n-,~~~0 M·f· ,~,~k-H , aged about~ years, presently 
l ;'j 0. ·-:···, .. _'-.- -.. : 

pos ~~~\~ 'Sr:}/i-~i/d/#f~};_·:. · , at 'ppA, Vikas Sadan, INA, 
\ 4'~ '.., ,· r~ , - - ( 

New ~lh~~.he.reliy~q}emnly affirm and::tlecJ,are _as under: -,,'" ., Of -'!. // -,·~-- ~ • - -· 
· .................. ___ =·~-· __ :___.«-/ . -----~--

1. That I am duly authorized and competent to affirm the 

present Counter Affidavit on behalf of Respondent No. 2/ 

DDA (hereinafter referred to as 'Answering Respondent') 

and as such am competent to depose with respect thereto. 

2. That the Answering Respondent disputes and denies as false 

3. That the present Affidavit is being filed to place relevant 

facts on record to assist this Hon'ble Tribunal in 
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LA 
ALAKAN NANA Advocate Reg. No. :10639 Area: Delhi Period 28/06/2024 

4 

5 

abovecaptioned matter. The Answering Respondent reserves 

to 27/06/2029, 

its right to file such other further affidavit as may be required 
in the facts and circumstances of the case. 

That the present Original Application has been filed by the 
Applicant alleging that a natural drainage channel (locally 
known as khal') has been filled up with solid waste and 

debris in Gram Sabha land bearing Khaira No. 134, situated 

near Chauhan Sweets on Main Bandh Road, Sangam Vihar, 
Ward No. 163, South Zone, Deoli Vidhan Sabha, New Delhi, 
which falls within the jurisdiction of Respondent No.1/ 
Municipal Corporation of Delhi (MCD). 

That it is respectfully submitted that Khasra No. 134, situated 
near Chauhan Sweets on Main Bandh Road, Sangam Vihar, 
Ward No. 163, South Zone, Deoli Vidhan Sabha, New Delhi, 
was handed over to the Answering Respondent on 'as-is 
where-is basis' on 19.02.2021 by GNCTD. A Copy of the 
handing-over taking-over dated 19.02.2021 from Gram 
Sabha, GNCTD to the Answering Respondent is annexed and 
marked as Annexure R-1. 

6. That the Answering Respondent received a request from the 
MCD on 21.06.2024 requesting for allotment of land to MCD 
fon Khasra No. 134, near Chauhan Sweets (on main Bandh 
Road) in Sangam Vihar-A, Ward No 163, Delhi for 
Qonstruction of a Solid Waste Management facility. The said 
letter has been filed with the Counter Affidavit of MCD as 
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7. That the Answering Respondent processed the said request of 
the MCD and a joint site visit was arranged and carried out 
by the representatives of MCD, DDA, Counsellor, BDO staff, 
GNCTD on 28.08.2024. At the visit, MCD officials inspected 
the site, confirmed its viability and requested for its allotment 
and hence it was decided that the site would be handed over 
on 'as is where is' basis. Vide letter dated 4.09.2024, the 
Answering Respondent requested MCD to deploy its officials 
for formal handover. A Copy of the letter dated 04.09.2024 
sent by the Answering Respondent to Respondent No.1/MCD 
is annexed and marked as Annexure R-2. 

Annexure A. 

Advocae 
Reg. No. : 10639 Area: Dehi Period 28/04/2024 

8. That on 24.10.2024 the subject land was handed over by 
Answering Respondent to Respondent No.1/MCD on 'as-is 
where-is basis' after physical demarcation of the subject land 
carried out in the presence of officials of the Answering 
Respondent and Respondent No. I/MCD with assistance 
from Delhi Police. 

ALAKA NAVA' That the jurisdiction and responsibility of the subject land 
presently vests with Respondent No.I/MCD. A Copy of 
Fanding-Over Taking-Over Note dated 24.10.2024 from 

Answering Respondent to Respondent No. 1/MCD is te 27/94/2029, 
annexed herewith as Annexure R-3. 

10. That the open drain occupies only approximately 25% of the 
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TA ALAKA NAYAK Advocate Reg. No.: 10639 Area : Dcihi Period 28/06/2024 

total area of Khasra No. 134, measuring about 4,191 sq. m. 
out of the total land area of 12,575 sq.m. The remaining 
portion of the land does not form part of the said open drain, 
and Respondent No. 1/MCD is legally entitled to undertake 
construction and development activities on such remaining 
portion and maintain the original character of the drain. 

11. It is respectfully submitted that the existence of an open drain 
within a portion of a Khasra does not impose any prohibition 
on lawful construction in the remaining area of the land 
parcel. However, the concerned government authorities are 
under a statutory and administrative obligation to protect, 
maintain and ensure the unobstructed functioning of the 
existing open drain, and no construction activity should be 
undertaken by MCD in a manner that encroaches upon, 
obstructs, or adversely affects the said drain. Photographs 
depicting the present status of Khasra No. 134 are annexed 
herewith and marked as Annexure R-4. 

12. It is pertinent to mention herein that the Answering 
Respondent has not done any illegal dumping of solid waste 
or debris on the subject land or permitted unauthorised 

SAencroachment over the same. to 2706f2029, 
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VERIFICATION: 

Verified at Delhi on th? 2 JANd'2'Q2t)January, 2026, that the 

contents of the above affidavit are true and correct to the best of 

my knowledge in my official capacity and on the basis of official 

records. Nothing material has been concealed therefrom. 

A\JJ-
DEPONENT 

22 .UN 2026 

DEPONENT
552
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Possession Action Report Village Deoli 

After the urbanization of Deoli, and subsequent to the 

issuance of notification 22(1) to D.D.A. on 25/11/2020, an 

inspection for possession proceedings of the Khasra 

numbers of the Gram Sabha of Village Deoli was conducted 

on 13/1/21, 15/1/21, 20/1/21, 22/1/21, 03/2/21, 

5/2/21, and 09/02/21, as per letter no. S2(24) 

2021/DD/LM/S2/DPA/156 dated 01/01/21 issued by the 

D.D.A. department. On the aforementioned dates, based on 

the inspection for possession proceedings, the Khasra 

numbers were handed over to the D.D.A. officials in an ‘as 

is, where is’ condition. A detailed report of all these Khasra 

numbers is as follows. 

S.No. Khasra No. Area On-site Status 

1. 20//11 (4-03) Inside the government boundary 

wall, there is a chaupal, a 

community hall, and a Buddhist 

temple. The rest of the land is 

vacant. The key to the chaupal 

will be provided later. 
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2. 70//5/2 (4-04) There are two old houses built on 

this Khasra number. And a 

boundary wall is built. The 

remaining land is vacant on site. 

On site, work was underway to 

pave a portion of the area for a 

road/path. 

3. 76//10 (3-06) Some part of this Khasra is under 

a road and inside a farmhouse. 

And the remaining area is inside 

the boundary wall of the Forest 

Department. 

4. 76//11 (6-06) This Khasra is inside the 

boundary wall of the Forest 

Department. 

5. 33//2 (3-05) Some area is inside the boundary 

wall of DESU and the rest of the 

area is vacant. 

6. 26//25 (2-02) Vacant on site. 
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7. 25//19/3 (1-13) 1000 square meters are allocated 

to S.D.M.C. The remaining area is 

encroached upon. 

8. 33//12/3 (0-8) Some is in the path. The rest is 

vacant. 

9. 33//23/1 (2-05) Some is in the common path, the 

rest is vacant on site. 

10. 54//22 (1-02) Vacant on site. The gate of the 

adjacent lane opens towards the 

Gram Sabha. 

11. 68//1/3 (1-09) Vacant on site. Only one temple is 

built in 150 square yards. 

12. 44//25/2 (3-02) A cremation ground is located on 

the site. 

13. 58//5 (4-16)  

14. 59//16 4-16 On site, an S.D.M.C school is 

running in a porta cabin. And a 

temple and road are built on 

some part. The remaining land is 

TURE TYPED COPY
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vacant. 

15. 60//20/2 (1-08) Small temples are built. And 

there is a road. The remaining 

area is vacant. And there is a 

puja ghat. 

16. 59//6/1 (3-05) An old colony is settled on about 

10-15 biswas. And the remaining 

land is vacant on site. 

17. 59//16/3 (0-06) Half of the portion is vacant and 

inside a boundary wall. Houses 

are built on the other half. The 

owner’s name is Sobeg Sudan. 

18. 52//14/1 (1-01) The land on site is vacant. Only a 

small room is built in the corner. 

It is inside the boundary wall of 

the Forest Department. 

19. 52//14/2 (0-06) The entire land is vacant. It falls 

within the boundary wall. 

20. 53//15/2 (1-19) The entire land is vacant. Only 
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the winning land has a boundary 

wall. 

21. 53//17 (4-12) The entire land is vacant on site. 

22. 205 (0-06) It is a (—) number. A temple is 

built on the site. 

23. 206 (3-05) Johad vacant, park, playground, 

Delhi Municipal Corporation 

dispensary. 

24. 204 (1-07) Two chaupals are built on the 

site. One new and one old. 

25. 42//24 (4-17) In J, Block (with the government 

school of J. Block). 

26. 22//4/2 (0-5) Holi Chowk 

27. 62//12 (1-01) The decision on this Khasra will 

be known only after the TSM 

survey. It is located at T-2 Block 

Nirankari Chowk. The entire land 

is vacant. Only a 50 sq. yard 
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electric transformer is installed. 

28. 134 

(Drain) 

(20-8) Most of the land is vacant. And is 

in the form of a drain. Some parts 

are encroached upon. 

29. 50//10/1 (0-16) Vacant on site inside the 

boundary wall. 

30. 38//10/2 (1-02) Vacant on site. Only the 

government school’s boring is 

there. And a gate is installed. 

31. 40//12 (2-01) Falls within an unauthorized 

colony on the border of 

Tughlakabad. And houses are 

built. 

32. 40//10 (0-06) Above 

33. 61//18/1 (1-16) Falls within an unauthorized 

colony near Ratiya Marg. And 

houses are built. 

34. 9//3/2 (0-04) Houses are built inside an 

TURE TYPED COPY 2067



unauthorized colony. 

35. 9//10/1 (1-00) Above 

36. 62//10 (4-16) Above 

37. 62//19 (4-16) Above 

38. 32//21/1 (2-00) The land on site is vacant. But it 

is Land Locked. 

 

The survey/demarcation of all the above Khasra numbers is 

to be done by the D.D.A. department through a T.S.M 

surveyor. The Patwari and Kanungo of the Revenue 

Department and the Panchayat Secretary from B.D.O. 

(South) will provide full cooperation with records and in the 

field during the T.S.M demarcation. Thus, the clear status of 

these Khasra numbers of Village Deoli, which will be 

obtained after the T.S.M, will be considered valid. In this 

way, this possession proceeding is completed. The 

signatures of all the officers and employees in the 

possession proceeding are as follows. (According to the office 

records, no case regarding all the above Khasra numbers is 

pending in any court.) 

(Virendra Singh) 
P. Secretary 

(Signature of 
person handing 

over) 

Sachin Kumar 
Patwari/DDA | 
(Satish Kumar) 

Teh. 
19-2-2021 

Yogesh Kumar 
Patwari  
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Today, on 19-2-2021, the above-mentioned Khasra 

numbers/land were handed over to me by the Panchayat 

Secretary, Deoli (District Magistrate South) on an ‘as is, 

where is’ basis. The T.S.M. of this land will be carried out by 

the Engineering Department of D.D.A., in which the 

Revenue Department and B.D.O. Office will also cooperate 

as per the report above. The status and area of the land that 

emerges after the T.S.M. will be considered valid, and the 

possession of the said land has been handed over to the 

Engineering Department (SMD-5) on an ‘as is, where is’ 

basis. 

Handed over by 
Satish Kumar 

Naib Teh. 

L.M. (South 

Taken over by 

19.2.2021 

JE/SMD-5/DDA 

Sachin Kumar 

Patwari/DDA 
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POSSESSION ACTION REPORT OF THE REMAINING 

VILLAGE LAND OF VILLAGE DEOLI (URBANIZED) 

Today, on 08/02/2023, as per the fixed program, which was 

decided by the B.D.O. (South) vide letter no. 

BDO/South/2023/1216-1222 dated 17/1/23. Under this, 

the remaining Gram Sabha land of Village Deoli is to be 

handed over to D.D.A. In this proceeding, all officers and 

employees from the B.D.O. (South) office, Tehsildar (Saket) 

office, and D.D.A. office are present. The on-site inspection 

of the land to be handed over has been completed in the 

presence of all officers and employees. The details are as 

follows. 

S.No. Khasra No. 

Area 

Bigha-

Biswa 

On-site Status & 

Other Details 

1. 47//4/2 04-13  

2. 47//6/2 01-05  

3. 47//7 04-00  

4. 47//16 07-04  

5. 47//17 02-08  

6. 47//18/3 00-08  

7. 47//14 02-08  

8. 47//15 07-04  

TURE TYPED COPY
2370



9. 47//24/2 02-00  

10. 47//25/2 00-08  

11. 46//1/1 01-04  

12. 46//20/2 01-15  

13. 46//21/2 01-16  

14. 46//21/1 03-00  

15. 48//5/2 01-13  

16. 55//11/1 00-17  

17. 47//25/1 04-08  

18. 133 12-00.5 10 Bigha land is 

allocated to the 

P.E.S.U. department. 

But on site, 

approximately 14-0 is 

inside the boundary 

wall. 

 Total 58-10.5  

18.A 61//18/1 01-00  

 Grand Total 59-10.5  

19. 17//21/2 00-02 This land was taken 

into possession under 
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U/S-81 as Vested 

Gram Sabha. A case 

is pending in the 

Hon’ble High Court in 

the name of Malti 

Devi regarding this 

land. 

20. 16//24 01-02 This land is Vested 

Gram Sabha land 

under U/S-81. Its 

possession is with 

Gram Sabha Deoli. 

On this land, on 

02/02/2023, a 

demolition was 

carried out to make it 

encroachment-free. It 

is vacant on site. 

21. 17//24 00-02 It is located inside a 

boundary wall and 
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this land is Vested 

Gram Sabha land 

under U/S-81. Its 

possession is with 

Gram Sabha Deoli. A 

civil court case is 

pending in Saket. 

22. 16//25/2 01-04 This land is Vested 

Gram Sabha land 

under U/S-81. Its 

possession is with 

Gram Sabha Deoli. It 

is vacant on site. And 

it is allocated to 

S.D.M.C for a park. 

23. 20//3 00-12 This land is Vested 

Gram Sabha land 

under U/S-81. Its 

possession is with 

Gram Sabha Deoli. It 
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is vacant on site. 

Three cases are 

pending in the civil 

court of Saket 

regarding this land. 

Karamjit Kaur, Anita 

Mohan, Mangan 

Singh vs. G.N.C.T.D. 

Delhi & others. 

24. 17//23/1 00-02 This land is Vested 

Gram Sabha land 

under U/S-81. Its 

possession is with 

Gram Sabha Deoli. It 

is vacant on site 

inside a boundary 

wall. A government 

lock is placed on site. 

The religious 

structure that was on 
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this land was 

removed by order of 

the Hon’ble High 

Court on 

07/07/2023. 

25. 132 02-15 (illegible) is not cut. 

Most of the land in 

the entire Khasra 

number is vacant. 

26. 45//27 8-00 The boundary wall on 

site is not 

governmental. And a 

permanent temple is 

built. The remaining 

land is vacant. 

26.A 44//17 Min 2-11  

 Total 17-00  

27. 20//10/2 03-00 Allocated to the Delhi 

Education 

Department for a 
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school. 

28. 20//11 02-18  

29. 21//05 05-03  

30. 21//15/2 04-07 Allocated to the Delhi 

Health Department 

for a hospital. 

31. 21//6 06-11  

32. 21//16 04-03 All these Khasras are 

allocated to the Delhi 

Education 

Department. And a 

school is located on 

the site. 

33. 21//17/2 01-10  

34. 21//25/1 02-10  

35. 20//19 06-01  

36. 20//20 04-16  

37. 20//21 04-09  

38. 15//20 04-02  

39. 14//25/1 02-02  

40. 14//25/2 00-16  
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41. 59//19 04-16  

42. 59//20 04-16  

43. 59//09 04-16  

44. 59//10 04-16  

45. 59//11 04-16  

46. 59//12 04-16  

47. 42//14 04-05  

48. 42//15 04-16  

49. 38//2 Min 03-04 Tatima has not been 

done. The land is 

vacant on site. 

50. 59//2 04-16 On site, there are 

rural plots under the 

20-point program. 

They have been 

allocated. 

51. 55//10/1 00-16 Some land is vacant 

and the rest is 

encroached upon. 

52. 71//19 min 00-10 Encroached 
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53. 54//1/1 02-08 The land on site is 

vacant and Land 

Locked. 

54. 9//17/1 02-12 The farm (illegible) is 

not marked inside. 

 Total 104-11  

 Page 1 Total 59-10.5  

 Page 2 Total 17-00  

 Grand Total 181-1.5  

 

In addition to the total land of 181 Bighas and 1.5 Biswas 

on the previous page, when the actual Gram Sabha land is 

not available in Village Deoli as per the revenue records. The 

demarcation of the above land will be done by D.D.A. 

through a T.S.M. surveyor. The status that emerges in the 

T.S.M. survey will be considered valid. The revenue 

department will provide full cooperation. Or the possession 

of all the land has been given by the P. Secretary, Deoli, to 

the D.D.A. officer on site on an ‘as is, where is’ basis. A copy 

of the record of the above Khasra numbers is being given to 

the Halka Patwari of the Revenue Department for 
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safekeeping and retrieval. The following officers and 

employees participated in the possession proceedings, their 

signatures are below. 

Note: The inspection of the (illegible) Gram Sabha of Village 

Deoli that was conducted on 08/02/2023. Its possession 

proceedings are being carried out on 13/03/2023. 

Signature of person handing over | | 13/03/2023 

                 Sd/- 

Signature of person taking over 

Virendra Singh (E.A.A/B.D.S) 

                Deoli 

           

         Rajesh Sharma 

         (Halka Patwari)  

    Harsh Kumar (Patwari) 

                 D.D.A. 
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Today, on 13/03/2023, the possession of the above land is 

being given to the officer of the Engineering Department 

(SMD-V) on an ‘as is, where is’ basis. 

13/03/2023 

Signature of person taking over | | Signature of person 

taking over 

13/03/2023 | |:—|:—|:—| | Harsh Kumar (Patwari) 

D.D.A. | | Pawan Kumar 

(AE/SMD-V) | 
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POSSESSION ACTION WORK DEOLI (URBANIZED) 

Today, on 26/04/2022, the possession of the ponds of the 

Gram Sabha in Village Deoli, which was pending, was to be 

given. The possession of these ponds is being given today 

after an on-site inspection, in whatever condition they are. 

This action is being taken as per D.D.A. letter no. 

LM/CORD/0002/2020/F9/Engg - L.M-Lmc-11/67 dated 

07/02/2022. In today’s proceedings, the possession of the 

following ponds is being given to D.D.A. Their details are as 

follows. 

S.No. 

Khasra 

No. Area On-site Report 

1. 224/1 (00-01) Permanent houses are built on the 

site along with the old settlement. 

2. 267 (00-07) There is a road on some part of 

the site. And permanent houses 

are built on some part. The 

remaining area falls within the 

temple premises. 
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According to the office records, there is no court case 

pending on the above two Khasra numbers. The 

demarcation of both Khasra numbers will be done by the 

D.D.A. department through T.S.M. The status that emerges 

after the T.S.M. demarcation will be considered valid. On 

site, the Panchayat Secretary (Deoli) has given possession to 

the present Patwari from the D.D.A. department on an ‘as 

is, where is’ basis. The Kanungo and Patwari from the 

Revenue Department were present on site. 

26.4.22 

Virendra Singh 
Panchayat Secretary (Deoli) 

(Signature of person handing 
over) 

26/4/22 

Kanungo (Deoli) 
(Devi Ram) 

(Signature of person taking over) 

Halka Patwari 
Satyaprakash  

26/4/22 
 

Sachin Kumar 
Patwari (D.D.A.) 

 

The possession of the above ponds has been received on an 

‘as is, where is’ basis and handed over to the present Shri 

Pawan Kumar (A-G/SMD-5/DDA) on site. 

26/04/22 
AE/SMD-5 
26/4/22 
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HANDING/TAKING OVER NOTE 

With the approval of the competent authority, it was 

decided to hand over the physical possession of land 

measuring 16,765.07 sqm bearing Khasra No. 134 (whole 

khasra) near Chauhan Sweets (on main Bandh Road), in 

Sangam Vihar-a Ward No. 163 in South Zone, Delhi to 

authorised representative of MCD vide letter 

No. F.LD/IL/0011/2023/GOVT/23-INSTITUTI-ONAL LAND-

1/1703 dated 06.08.2024 issued by Dy. Director (IL)/DDA. 

In this regard, a letter was issued by Deputy Commissioner 

(South Zone)/MCD vide No. EE/EMS/S7/2024/D-243 

dated 19.09.2024 requesting for TSS and physical 

demarcation before handing/taking over of the said land. 

Complying the same, TSS has been conducted on 

15.10.2024 in presence of MCD & DDA officials with police 

assistance. Subsequently, demarcation of the said land has 

been planned on 24.10.2024. In this connection, a letter 

has been written by EE/SMD-5/DDA to DCP (South 

District) to request police assistance to demarcate the said 

land on 24.10.2024. Consequently, demarcation has been 

done physically in presence of concerned JE/DDA, 
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AE/DDA, JE/MCD & AE/MCD today i.e. 24.10.2024 with 

proper police assistance. After demarcation, the said land is 

therefore handed over to MCD officials by DDA officials 

today i.e. 24.10.2024 on ‘as is where is basis’. 

Handing over Taking over 

24.10.2024 24.10.2024 

(Shubham Srivastav) (RAMRAJ MEENA) 

AE-I/SMD-5/DDA AE/EMS/S2 

24.10.2024 24.10.2024 

Rahul Kumar (Anuj Kumar) 

JE(C)/SMD-5/DDA JE/EMS/S2 (MCD) 
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